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O.A. - 4/96 

Ho'b1e Mr. K.D.Odha, Menib.r (A) k4o 1 

.djourned to 5.1.199.6 f.or admision. 

I 	 ( K,fl.Cah ) 
I 	 Member (A) 

2.1 5.1.96. 	 Hn'ble Mr. K.D. STha, Member (-) 

Shri M.K. Nishra, the learned counsel appearino 

for the applicant submits that the applicant was posted 

as POstmaster at Cpa1oanj on 10.6.1994 and the normal 

tenure in such postinqs is three years. But he has been 

-. 	p 	abruptly transferred from the post of Postmaster, 

flopalianj Head Post office and the respondent No. 5 

Shri Chandrika Pd. Ujha at present S.P.M. , Ktaya -Sub—

post office has been posted in his place by the impunned 

order dated 4.12.95 ascontained in 	thnexure-1. The 

learned counsel further submits that the Superintendent 

of Post Offices, Siwan Division( Respandent No.3), who 

has issued these orders is not competent to issue such 

orders of transfer and the competent authority is 

Director of postal services. The learned counsel al,so 

prays for sayinO the operation of the iflipuç'neorder 

of tran'sfer as -contained in -thnexure-1 dated 4.12.95, 

as far as the ordercf the applicant and the respondent 

No. 5are concerned. 

2. 	Considerirvq the submission$,I admit this 
- 

application. u/s may be filed within four weeks. 

Rejoinder, if any, may be filed within two weeks there$f 



'CBS' 

OA - 4 /96. 

I' I further direct that the order at nnexurE-1as aforesaid, 

as far as the applicant and respondent No. 5 are corcerrgd, 

shall remajn stayed for a pei ad of 14 days, by which time 

the respondents are directed to file their show c3use as to 

why the interim order may not bemade absolute. Requisites 

to be filed by tomorrow. List this case on 19.1.96 for"  

hearinQ on stay. 	 I  

—T•K.o. Siha) 

Member (i 

3/19 • 01 • 96 

Hon'ble Mr2. K.D.Saha, Membr(A) 

Awaiting SR, list this case on 16.02.1996 

for hearing on stay. Interim order passed earlier shall 

continue to operate till next date. 

(K. 
Member() 

Hon'ble 1lr. K.D, Saha, Member 

djoured to 15.3.96 for admissijn as prayed for 

K.D. Saha) 

Member () 
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18.03.1996 

Ifri2 
9A ØJ 

6.1 2.4.96. 

cA: 

'- 	•;.J' 

None for the parties, 

it is seen that this matter carre up for admission 

on 05.0 1.1996 ard the applicant obtained an inthrim stay 

for 14 days. The caq was listed on 19.01.1996 for 
hearing on stay. Since the service acknowledgerrnt had 

not cane on 16.02.1996 the Berth againJ passed an 

order making the stay order applicable till the next 
date. on 16.02.1996 no further progress is made in this 
matter as no ac Jnowl edgeme it had cane from the respondents 

indicating thern receipt of the notices and the matter 
was further adjourned to 15.03.1996. Today in the Court 
neither tdft part ie)are available, in view of this, the 

stay order )p=="-to assedrlieriS vacated 

this order be j 	the concer red parties 

immediately. 

2. 	List this case on 02.04.1996 for hearirig.on 

admission. 

(N. K.Verma 
- 	 Merrber(A) 

Counsel for the applicant. 	Shri A. Praksh. 

Shri •..Prakash prays for short adjournment for 

arouinn the case for admission. 

2. 	Notices in this case have been issued on 15.1 

but the respondents have not filed any reply so far. 

Shri J.N. Pandey, sr. standino counsel for the respondents 

stated that he shall have the reply filed in the matter 

within three weeks. Fresh notices be also served on the 

private respondents who shall file reply within 3 weeks. 

Let this case be adjourned for hearino on admission on 

17.5.96. 

H (N.K,Verma) 

- Member () 

k I 
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7.! 17.5.96. 	Counsel for the applicant 	Shri A. PraIash. 

Heard learned counsel for the aplicint 

on the point ofadmission. ;dmit. Detied reply 

may be filed within six weeks.List this Case Ofl. 

10.7.96 for hearinofl 

(N.K. Verma) 

1ernber () 

8/10.07.96 	Coi,insl for the applicant : None. 

Counsel for the r espondents: Shri J.N .Pahdey. 

Shi J.N.Pandey, learned Sr, Stdng Counsel 

for the Union of India prays for three weks time 

for filingw/s it the matter. 

Let the case be fixed on 07.08.1996 for 
hearing 	 (A:Lç 

(N. .Verma 
S 	 Memer(A) 

9/07 08.96 

S Kr 

TCunselr.the applicant : Shri A. Prakash 
Counse,l for the respondents : Shri J.N.Pandey. 

Heard the learned counsel for the applicant. 

The application stand ädmitte.d border dt. 05.01.1996. 

Respondents are yet to file a reply • Learned Sr. Standing 

Counsel for the Union of India prds for 10 days t irre for 

filing reply in this matter. prayet granted, Respondents 

shall filed rely within 10 days wit1ia cóy in adv.nce 
to the learned consel for the applicant 

within a week. thereafter. 

2. 	 - Place this case for compiet4n of pleadings 

before Registrar on 02.09.1996. 	 I 	4 

(N. !.Verma) 	 (A.v.Haridasan) 
Member (A) 	 Vice-Chairman (j) 

4 
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C.unsei for the applicant is present 
list this CSC on 26,9.96 for filing W.S. 

C\r. Registrar 

11/26. 9. 96 

PKL 

12/1.11 .96 

PKL 

Sri. S. P. Sinha, Dy. Registrar i/c, 

The learned counsel for the applicant is absent. 

Respondents are represented by junior counsel to Senior 

Standing Counsel and prays for time for filing the W/s. 

Prayer allowed. ut up on 30.10.96 for 'filing the W/s. 

Sinha 
Dy. Registrar i/c 

Srj, M. L. Paswan, by. Registrar. 

None for the parties. W/s has not been filed on 

behalf of respondents. Let 4.12.96be fixed for filing the 

(M.L.paswan) 
Dy. Registrar 

3/16. 12. 196 None for the parties. W/s has not been 

filed.Put up on 21.1.197 for filing W/s. 

'U 

( M.L.paswan ) 
Registrar I/c. 



14/21. 1. 1 	 -None for the %parti.es. W/s has 	been 

filed so far.  Put up on 5. 3. 1997 for 	ling 

W/s aa  last öhance. 

(j nb  a) 
M6. 	- 	 Dy.Reqistrar I/c 

	

15/5. 3. 1997 	 None for the parties. W/d has  not ye been 

filed anFet thxigh sufficient time was given to 

the res •ondents. In the circumstances, let it be 

listed before the Hon'ble Bench for rect ion 

on 01.4.1997. 

( 3.Sirtha ) 
NPS. 	 Dy.Regitrar I/c 

16./ 1.4.97. 	U/S not filed by the respondents so far. Four 

weeks further time is allowed for the same. ijoinder 

H 
if any, may be filed within two weeks thereafter. List 

it on 15.5.97 for direction. 

(v.. i9ehrotra) 

Vie-chairman 

17/15.05.97 	 W/s not f'iled so farjour wees urther  

time is allowed for the sane. Rejoirxler may be film 
wjthitltWo weeks thezeafter. List on Olff.1997.for 

* 	ajzection, 	.. . 	 . 	. 
(v .IL . Mehrotra) 

SKJ 	
. 	 vide-chairTflan 

	

18/0i.08.97 	 /s not filed so far. your weeks fuher 

time is allowed for the sarne.ejoinaer m1dy be filed W; 

wo weaks thereafter. List for direction 

22.09.1997. 
(v .N.ihrotra) 
vice.iiairman 
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19/22.09.97 - 

- Since Bench is -not available today, case 

is adjourned to.2-5.11.1997 for aireCtion. 

SJ 	 (V. K.SrV~_ tav:ej~' 

	

y. 	g istra 
)4MXXX 

11.97. 	Shri J.N. Pandey, Sr. Standing Counsel states 

that U/S is. ready but as the counsel for the applicant 

is not available, the earns 	could not be served on 

him.. The respondents are allowed three weeks further time 

to file U/S. Rejoindermày be filed within oneweek 

thereafter. Tgt it on 4.2.98 for direction. 

(s. Das gupta) 	 (U.N. flehrotra) 

Vic—hä±rmah 

21/04.02.98 	kin 	 thelearned SSC for the 

. 

	

	
zesponaents prays for brie week time to file 
reply. Allea. Aajoinder, if any, may be filed 
within two weeks thereafter. 

iton 14.64.1998 for airectin. 

(FLRangarajan) 
Member A.., 	

• 	 v ic e—ha irnan 

15.4.98. 	None for the applicant. U/S not filed so far. 

Shri J'.N.Pandey, Sr. Standing Counsel for the 

respondents states that he has received instruc- 

-tions from the Department. He will be able to 

file w/s within four weeks. List it on 7.7.98 

for direction. 

/CBS/ 	
(G. NIRMSIMHAM) 	 (L.R.K. PRASAD) 

MEMBER (j) 	 MEMBER (A) 
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23/8.7.98 	None for the appUcnt. WS has not fiso far. WbA 

3 weeks further time is allowed for the same. Rejciier,if any,  

may be filed within 2 weeks thereafter. 	ist on 9.9.98 

for direction. 	 fl 

(L.R.K.Prasad) 	- -. 	- (V..N.Mehrotra.) 

AKJ. 	Member(A) 	 Vice-Chairman 

24/09.09.98 	W/s not filed sófar. Four Weeks further 
time is allowed for the same. Rejoinder, if any, 
may be f iled within two weeks thereafter. 

List on 04.12,1998 for directjn. 

\,t1':\.';/ 
 

S KT 	 Membe r (A) 	 V ice...Cha j za n 
H 

25./ 4.12.98. u/s not filed so far. Four weeks further time is 
i 

allowed for, the same. Rejoinderi if. any, may be filed within 

two weeks thereafter. List it on 15.2.99 for direction. 

/cos/ 	(LMKsH1RN JHI) 	 (L4R.K. PRlScj4 	( 
I9EMBER (j) 	 • 	 1EMBER (M) 

26/15.2. 1999 None for the applicant. 

Shri V.M.E.$inha, Sr.S.C. tor the respondents 

The learned Sr. S.C. f or,,the respondent s 

is ready but he äs not able to 

serve thè 'same on the counsel for the applicant 

as he is not available. He is allowed to file the 

W/s in the registry. List it for direction on 

20. 4. 1999•.. 

(Lakshman Jh ) 	 ( L.R,2<.Prasad ) 
Member () 	 Member (Jr) 
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27/20.04.99 	None for the applicant. 

Shri V.M.K.Sinha,SSC for the respondents. 

Wls i is not available on the record. The 
learned SSC for the respondents, however, submits that 

it has already been filed in the office. Oftice is 

directed to place it on the record. 
Let it be fixed for hearing on 23.04.1999 with 

the name of Shri V.M.K.Sinha, SSC for the respondents, 
ment ion : 'ed it the cause list. In case no body represents 

the applicant even on that day, this case would be finally 

disP.Hm

. 
ngli 	 . (S.Nareyan) 

SkJ 	 Mernber(A) 	. 	.Vice-Chairman 

28/23.0499 Shri.A.'iràkash, counsel for the applicant. 

Shri V.M.K.Sinha, SSC for the respondents. 

(L6
Adjou-1- to09.01 • 1999 for hearing, 

inana) 	 ... (S.Narayan) 
Mernber(A) 	.., 	Vice-Chairman 

None for the parties. List it for hearing on 24.8.99 • 

Kr 

29/8.7.99 

AKJ (L .HIINGLI 
	

(L .JHA) 
MEMBER ( A) 
	

MEMBER(J) 

30 ./ 24.8.99. 

For want of time, list it on 15.9.99 forhearing. 

ice S 	 (s. 	vw) 
f"1EI"I8ER (). 	 VICE-CHIURrIAN 

31/15.0999 	As the DB is not avai1ib1e today, the hearing 
is adjoued to 12, 10. 199. 

A(L. Ftningliana) 
Menber(A) 
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32.1 12.10.99. 

Forwantof time, list it on 3.12.99 for hearing. 

/c BS/ 	NL. 	NL MN i) 	 (S. FR Av AN) 

tIEMBER (A) 	 VICE-CHAIRMAN 

3i/03.12.99. Nobody turns-up on behalf of the applicant. 

The learned SSC for the responients submits that the 
requis ite nunber of W/s are available with him but 

the counsel for the aplicant is not available so 

as to make over a cow thereof. Let all the copies. 
of the Wls axx be filed in the office during the 

course of the day and the matter be listed after 

two weeks hence on 14.12.1999 for hearing. In case 

no-one turns-up onbelf of the applicant on the' 

next date, this O.A. will be dismissed for default. 

( 	n nX ia na) 	 (S • Na 

SkJ 	Mernbe-r(A) 	• 	: 	V ice- a irnian 

34 ./ 14.12.99. 

For want of time, hearing is adjoutrid to 

21 .1 .2000. \ 

(1. HIIIN lANA) 	 (sj. NI4RAYAN) 
MEMBER (,) 	 VICE-CHAIRMAN 

22 

1.1.200O 	shri H.IP. Singhi_counsel for the respondents. 

in view of the order dated 3.62.99, 

this O.A.  is dismissed for default. 

'h ) 	
(LR.KIrasad) 

Member (J) 	
Member () 


